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---------

On several occasions when none has appeared for the
Applicant}registry was directed to intimate the applicant that in
case on the next date none is present for the applicant the matter
would be decided as per the provisi:ons of AT Act and Rules
made thereunder. Accordingly the matter was posted today.
Today also none is present for the Applicant. This being a
matter of 2010 in which pleadings have been completed long
since\’we do not feel necessity to grant any further adjournment.
In view of the above, in presence of Mr.U.B.Mohapatra,
Learned CGSC appearing for the Respondents, this QA stands
dismissed for default. Registry is directed to send copy of this

order to the applicant in the address given in the OA.

M’embe%n) Member (J&d‘ﬁ.)



